ACT No. XVI or 1866.

PAssED BY THE GOVERNOR-GENERAL OF INDIA IN COUNCIL.

( Receiwed the assent of the Governor-General on the 23rd March 1866).

An Act to relieve the Governor-General of India in Council from the duty of
signing the Commissions mentioned in Sections 22 and 44 of the High Courts’
Criminal Procedure Amendment Act, 1865.

‘WHEREAS it is expedient to relieve the Governor-General of Indiain Coun-
cil from the duty of signing the Commissions respectively
mentioned in Sections 22 and 44 of *“The High Courts’
Criminal Procedure Amendment Act, 1865 ;" It is enacted as follows :—

Preamble.

1. A Seal shall be made at the expense of the Government of India with
this inscription, ¢ The Seal of the Governor-General of
India in Council,” and shall be kept in the custody of such
‘person as the Governor-General of India in Council shall from time to time
appoint in that behalf, and the Commissions respectively mentioned in Sections
22 and 44 of *The High Courts’ Criminal Procedure Amendment Act, 1865,

may be stamped with such Seal by such person as the

Stamping of Com- ~ T S TR I . .

missions under Act Governor-General of india in Council shall from time fo
gg(;ﬁgfgg of L 2865, time appoint in that behalf; and when so stamped shall

be equally valid and effectual as if they had been signed
by the Govemoz General of India and the Members of his Council.

Seal to be made. -
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